825  Victoria Memorial
(Amde .y Bill
SHRI DINEN BHATTACHARYYA
(Serampore) :  What harm is there if you
erect & stage there ?

SHRI S. M. BANERJEE: Yon can
have a theatre where only plays in respect
of the freedom fighters and political plays

are staged.

PROF. 8. NURUL HASAN : As regards
the protection of historical objects, I am in
full agreement with my hon. friend Shn
Dhandapani. As the House would recall,
only this mormng, I have introduced a Bill
with the leave of the House which seeks
precisely to bring about this protection.

He referred to the imports of objects.
The rules of the Government are very firm.
Anything which 1s available o the country
cannot be imported from outside. Only
those things which are not available n the
country and which are nevertheless cona.
dered to be essential for the country are
permutted to be imported, and my hon
friend can rest assured that nothing which
is available in the country can be imported,
1 would like to go nto the question of
cellulose acetate myself. As has been
pointed out, 1t was not bemng manufactured
in India until sometime ago when I was
connected a hittle more directly with educa-
tion. Bot if it 18 now available, quite
obviously we will use it, which has been
produced locally, because the Estimates
Committee's wishes have to be fulfilled.

Regarding the reference to the Saraswati
Mahal Library, I am in entire agreement
with my hon. friend that it 1s a national
treasure and even though there may be a
difference of opinion between the State
Government and the Union Government as
to what 1s the best way of organwsing the
governing body, the Central Government
should give financial assistance immediately
50 that the preservation of the manuscripts
is not delayed. The other discussions can
continue,

The polnt that 1 have mentioned about
histarical obhjec's in general also applies to
acticies like sculptures and other objects
a'ant.

With these few words, 1 move that the
Rifl be taken into consideration.
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MR. CHAIRMAN : The question is :

“That the Bill further to amend the
Victoria Memorial Act, 1903, as psssed
by Rajya Sabha, be taken into
consideration.”

The motion was adopted.

MR, CHAIRMAN: There are no
amendments, The question is :

“That clause 2 stand part of the Bill,”

The motion was adopted.
Clause 2 was added to the Bill,

Clause 1, the Enacting Formula and the
Title were added to the Bill.

PROF. S, NURUL HASAN : I move:
“That the Bill be passed.

MR CHAIRMAN : The question is :

“That the Bill be passed.”

The motion was adopted.

16.40 hrs.

STATUTORY  RESOLUTION RE
DISAPPROVAL OF INDIAN IRON
AND STEEL COMPANY
(TAKING OVER OF MANAGE-
MENT) ORDINANCE

&

INDIAN IRON AND STEEL
COMPANY (TAKING OVER
OF MANAGEMENT) BILL

e Syireraw wfdw () -
gamfs Y, ¥ v yon g “To g
war wezafe e 14 gark, 1972 @
seurfea (fean aaw de @ s
(raem wgw) woarrw 1972, (1972 w
syt gy 6) wifregeney walr {1

-k > T,



327 81, Resn. & 1.1.S. Co,
[+ werdy A< qrodq)
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a1 frarcoim @ awd § 1 FERT A
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§ vt 2, A0 aaErd ¥ wyare 49.35
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gr §1 W aF ANt WA g
qaAdeE aY OF SHTT Y AW WA AR
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oy agd fx qoere @t wd
Tt wrrge § NS ad
EC 7 o wgwm fisar § SUk wAre
WA & For, @iv wiAd Wi wey
IqRW Qarfy A FA F AT AW
T FUT T9¢ &M T awi wygar o
Tah arT &a1 gxere afow wter ¥
argft & A AdY s srgdt A wIHIT
%Y wgar gy e saeq arfow af) fem
AT | WfET wre qET F AR A f
THIT 979 W97 g9 § ferar a3t
& AT & AT {TAR F qI7 FEA
waeq foFar | aUETT &) 97 g 78 /K
#ar wifgo fe afe A1 s S92 A
ax @ gw TN wH fFard e A
qEIAAr W B AT F W WD Ao ®
AT EgE W F e fa qwa )
ga gl & @9 N F@ &, d agH
& gaFT Navq gra ¥ a7 Ifaa § v 39
gt qot fga & grr w1 Faw 3T
74 Y zaM W FE | JEW WX
w1 & fagwor 3§ A+ wey X wgr Y

“Government therefore decided to take
over the management of the undertaking
for a lhmited period of two years to
secute the proper management of the
Company,”

What are the reasons ? That may be
clarified.

¥ o wieT ¥ ¢ Wi Iy wgAr

wigatr g | oA fis Siv smadeey O
QAT A v ¢ :

sGovernment were viewing with great
concern the progressive decline in the
production of the steel plant of the
Indian Tron and Steel Co. Lid., and the
deterioration in the condition of the
plant, resulting from lack of adequate
attention 1o mainténance.”
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TREm A T2% o 2 quk
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YO IRy oY werg, Afew fae TwR
# qgfy wre A sgar€ @, et weofrd
Nged N wgdhw aff A
wifen Fiq ArET 1 AHAY §, HTILC HC-
Nt wraraar &, g5 W oamy W@
wfr R §, wWAF A EF
u4 % @y wed dar PR § OF W
i a3} & Y e gF wIW S TR
¥ a1 £ §—ray ug e T {4
TR A & feafr & sar =rfgg W%
wod) arfedt & X § wAar § Sawy

s wifgr feeftw & At ¥ saa
qifast ®qr i, few T4 & W19 S@AT
w gear e v FC gwa o few
THIX Y IR ATH F AAT "W
FArgT aifE IeEA 93 A1 2T | wi-
sawar ) giT & 8%

o wedl & qrg AT Froon W AwT
#Y g ==t Forf &, 9 wrof § weR
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g
MR. CHAIRMAN : Resolution moved :

*This House disapproves of the Indian
Iron and Steel Company (Taking over
of Management) Ordinance, 1972
(Ordinace No. 6 of 1972) promulgated
by the President on the 14th July, 1972),"

THE MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMARA-
MANGALAM) s Sir, I beg to move :

*That the Bill to provide for the taking
over of the management of the under-
taking of the Indian Iron and Steel
Company Limited for a limited period
in the public Interest and in otder to
seture the proper masdagement of the
undertaking, be taken intc copsideration.”

Belore . making my submissions to this

aom,' 1 first of all thank Dr, Pandeya
for “’:’m "inin*ho bas given to
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government for its decision to take over the
Indian lron and Bteel Company ? 1 think
1 must bave misread the Order Paper
because the speech seems lo be approval of
the measure and disapproval only so far as
the speed of take over is concerned. He
thought we should have done it eariler;
may be, heis right and I am wrong. But
I assure him I am grateful for all the appro-
val he has given and, so far as the criticisms
are concerned, I will meet them in the
the course of my submissions,

Hon. Members know that Indian Iron
and Steel Company, along with Tata Iron
and Stee! Company, were the two companies
producing steel even in pre-war days. The
rated capacity of Indian Iron was brought
up to one million tonnes after expansion in
1953 and {955 Indian Iron is a company
which has a total subscribed equity capitel
of Rs. 24.88 crores. It has also got prefe.
rence capital ; but I need not go into that
because that is compatively much less. But,
out of this subscribed equity capital of
Rs. 24.88 crores, somewhere in the region of
49 34 per cent is held either by the public
trusts, which is 13.50 per cent, or the Life
Insurance Corporation, Unit Trust or the
general insurance companies. So, at the
time when we passed the Ordinance for the
take over of Iron & Steel, really speaking,
virtually 50 per cent of the shares were beld
by public financial institutions and were
under the control of the government. So,
paturally, hon Members will appreciate that
government has taken a very active interest
in the working of the company for quite
some time, particularly in the very recent
past. We were anxious to see that it should
operate properly, and it is really from the
point of view of its proper operation that
we have taken this decision, which I new
put before .the House for appraval, and also
for the adoption of the Bill that is now
before the House for discussion,

The position, so far as Indian is con-
cerned, is that from 1963-64 onwards thers
has been, in a sense & steady deterioration
in production, 1963-64 saw Indian Ironm
produce one million tonnes of steel ingots
and 810,000 tonnes of saleable atesl. That
dropped i 1964-65 slightly to 950,00
tonnes of ingots and 755,000 topnes of
salable steel. Bui by the time we geached
97071, .it dropped to 627,000 tannes of
éxaou and 523,000 tonnes of salable steol,
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1971-72 saw a further drop to 617,000 tonaes
of ingots and to 500,000 tonnes of salable
steel. That was the position 30 far as the
period upto 1971 was concerned,

Hon. Members will appreciate that the
decision to take over the management of
NSCO was taken after the end of the
financial year 1971-72. It was taken because
if we take the figores of 1971-72, the last
quarter, the production was 1,43.300 tonnes
of ingots and 1,24,617 tonnes of salable
steel. The first quacter of 1972-73, that 1s,
April, May and June, 1972, gave us pro-
duction 91,029 tonnes and 69,197 tonnes of
salable stecl. That is a drop of 36 per ceat
in the production of ingots and a drop of
43 per cent in the production of salable
steel a precipitous drop.

In order to convey my ideas very clearly
to the House, I would like to give a com-
purison. Supposing we had continuzd to
produce at the same rate for the whole of
1972-73 as we produced in the first quarter
of 1972.73, we would produce 8,364,116
tonnes of ingots and 276,788 tonnes of
salable steel compared to an already low
Bgure for 1971-72 of 617,000 tonnes of in-
gots and 500,000 tonnes of satable steel.
HMon. Members will appreciate, therefore,
that when 1 say that there was a disastrous
drop in production, as between the last
quarter of 1971-72, that is, Ist January to
31st March, 1972 and the first quarter of
1972-73, that is, 1st of April to 30th June,
1972, 1 am not using very strong language
atall. On the contrary, my hon. friend,
Mr. Hiren Mulerjee would have rightly
used much much strongee language in a
situation like this. But I have still to learn
from him in & matters of this character. 1 do
say that it was a very very serious situation
which ultimately compelled the Governiment
to interfore and take over the management,

Dr. Pandeya said that we should have
done it earlier,  That is a matter of opi-
fsioh. It is not necessary to go into it now.
what 1 seek to do today is to justify the
action of the Government in taking it over
onthe day that we actually did. Hon.
Members will appreciate that this really
moant that the Government was faced with
» diteisma. Way the situation deteriorating
in soch & way that it reguired Immediste
intsrvention or not or wopld we be justified

in waiting till the Annual General Mesting
which ordinarily would be held sometiwe
September or 30 where we could probavly
have mobilised more than a majority of
votes in order to take over the management
oursclves ? We thought that the situation
was critical enough and, 1 think, the House
will also agree with the Government in the
decigion that it come to that the situation
was critical enough and demanded imme-
diate intervention. And that is why we inter-
vened immediately.

The House will, of course, be anxious
to know how it is that 1ISCO was redaced
to such a poor state because thete have
been quite a number of statements coming
from different quarters implying that the
main reason for the deterioratioa in the
HSCO was st me use a mild expression
again-«due to lack of cooperation from
labour. But the assessment of Governmeant
after going into the matter, both before and
more so even in detail after the take-over.
is that it was really doe to neglect of main-
tenance over quite a long period, non-rep-
facement of equipment, lack of modernisa-
tion because Indian Iron is an old plant,
and of course, to some extent, disturbed
industrial relations.

17 brs.

The most dangerous area $o0 far as
Indian Iron is concerned was really the
coke-ovens, We have got fivc batteries in
Indian Tron batteries 5,6, 7,8 and 9.
Unfortunately, only batieries 7, 8 and 9
were working and out of these batieries 7,
8 and 9, battery number 7 was also in a
very bad condition. The Government
Directors on the Indian Iron we have four,
namely, the Secretacy of the Steel Depart.
ment, Mr. Sarin, the Chairman of Hindus.
tan Steel, Mr. Bhaya, the Chairman of
Bokaro Steel, as well as a representative of
the Life Insurance Corporation, the Zonal
Manager, Mr. Sohoni had been urging
inside the Board itself that speedy action
should be taken {o bring back to life both
batteries numbers 5 and 6, which had been
banked, In fact, bettery number 35 has
come into operation after a few days after
the take-over. But as a result ¢f neglect of
coke-ovens which, of course, is not a feature
Tt is sofely an on feature, wo

had & secious $ituation s fir as aviablly,
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of gas is concerned, and that really was
responsible for the very sharp drop in pro-
duction which we have seen both in May
and even more so in June.  Both in Bhilai
as well as in Rourkela, when we found our-
selves in difficulties with regard to coke-
ovens and therefore we were not really
manufacturing enough gas to bs able to
work our rolling mills at the highest capa-
city possible, what we had done was to
introduce oil-firing, that is to say, using a
different type of fuel which would enable
us to keep our rolling mills going. Unfor-
tunately, so far as Indian Tron is concerned,
this precautionary step was not taken and.
in fact, has only been initiated after the take
over in the middle of July.

It will, of course, be wrong on my part
to hide from tbe House the fact that we
have had a serious situation so far as indus-
trial relations are concerned in the Indian
Iron. For many years there has been a
rather peculiar system in the Indian Iron by
which there was no weekly off at all and
heavy overtimz was paid. The result was
that, when an agreen:zat was arrived at
between the steel plants 02 ths one hand-
and the Joint Wages Negotiating  Com nit-
tee representing all the trade unions on the
other regarding the level of wages and about
the conditions of work, in 1970, though
IISCO was a party to that agreement—both
the company and the unions—they found it
difficult to implement it because it meant
completely reorganizing the shift system in
IISCO. That reorganization was ultimate-
ly agreed to in December of 1971 and
brought into operation some time in
February, 1972. But, uafortunately, it has
not really gone very smoothly and this also
has been a contributory factor so far as the
deterioration in production in Aprii, May
and June are conceraed. We are trying
now, after Government has taken it over,
to see whether it is not possible to sort out
this matter, We have got the promise of
fullest cooperation by the trade union and
we hope that, as a result of the efforts that
have bcen mads, we will bs able to find
some solution.  Today, in fact, the Labour
Minister of the West Bengal *Governmsat is
down in Burnpur. I myself had been there
after the take-over, and we are trying to
give it as detailed attention as possible so
to be able not merely to justify the decision
of the Government which is not so impor-
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tant but to see to it that production is
really increased in [ISCO which, I think, is
very very important indeed.

Hon Members, 1 am sure, will be anxious
to know what exactly the Government has
done since the take-over in the middle of
July. The first step we took and reaily the
most important step we took, is increasing
the availability of coke on the one hand and
coal tar on the other. From the Durgapur
Projects Ltd which is a public sector com-
pany run by the West Bengal Government
we have been supplied 1000 tonnes of coal
tar and we have made use of it. We have
been promised supply of coke and we will
be using it. We have also got about a
thousand tonnes of coal tar from the Durga-
pur Steel Plant, the public sector steel plant
in Durgapur, and that has made up to some
extent for the mal-functioning of the coke
ovens. We are also attaching very great
importance to the repair and rebuilding of
the coke ovens on a priority basis. Battery
No. 5, as I mentioned to the hon Members
just a minute ago, was commissioned on 20
th July and this has resulted in a greater
availability of gas as well as coke. We have
also now drafted and are putting into effect
a crash programme to introduce facilities
for oil firing as a substitude for the use of
gas which is not available in the sheet mill,
the rod mill and the steel melting shop. The
cranes we found were in a very bad way.
I myself saw them when I went down to
Burnpur and we are taking emergent steps
to recondition and replace the cranes and
other equipment using mainly the services
of Jssops. Finally we have placed an
emergent order for two boilers with the
AVB which are very badly needed because
of the chronic shortage of steam at the work
and we hope to get them working within a
reasonable time,

The most heartening feature actually
after the take-over has been that we have
been able to restore rolling the ceatre sill
sections which has been put through a
couple of weeks ago. It was envisaged
carlier and the private management actually
indicated to the Iron & Steel Controller
that these sections could not be rolled and
since these sections are materials which are
important for the wagon-building industry,
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virtually it would have meant the closure of
our wagon-building industry. After the
take-over we have been able to bring that
particular section back into operation and I
think this is a substantial improvement.

Now, to give hon Members the figures
of production which, I am sure, they will be
anxious to have, the position so far as sale-
able steel is concerned, from the Ist of July
to 15th of July, that is, before take-over,
the production was 6409 tonres, and from
the 15th July to 3ist July (after take.over)—
the production is 10490 tonnes, and 1st to
to 15th August it is 11994 tonnes. So far
as in gots steel is concerned, for the whole
of July we produced 23, 789 tonnes of ingot
steel and till August 20, that is, upto yester-
day, we have produced 23984 tonnes. That
is in 20 days we have surpassed the total
production for July I am not putting these
figures forward in an attempt to show that
we are over the hump in 1ISCO. We are
not. We are far from that because even if
we produce, let us say, somewhere in the
region of 30,000 to 35,000 tonnes of sale-
able steel, we will be only reaching a total
production in the year somewhere around
4 lakh tonnes which is a miserable produc-
tion and which we cannot at all be satisfied
I only want to satisfy hon Member because
it is my duty to attempt to at least satisfy
them that the Government is taking the
situation very seriously and is trying to do
the best that we can under these circums.
tances,

Before 1 close, just one or two remarks
I would like to make about the Bill itself
Hon, Members must have noticed a parti-
cular clause in the Bill, I think it is clause
3 sub-clause (3), where we have dealt with
the question of contracts in relation to the
manageraent, that is to say, the managerial
contracts that are set aside. The reason is
that the hon Members known that Martin
Burn were the Managing Agents right upto
4th April 1970. Now, after the 4th of April,
with the abolition of the Managing Agency
system, the compgny is being mansged by a
Board of Directors under the chairmenship
of Shri Biren Mukerji, But in a rather
interesting manher, which I believe, is not
uncommon in industry to-day, the Bosed of
Directors appointed Mastin Burn us, she
Secretarigs of the Company w0 carcy on
the managerial and day.to-day administra-

~
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tion of the Company, on a remunera.
tion of Rs, 12,500 a month for a periad of
five yoars with effect fromt 4th April 1970,

Not only that. A number of different con-

tracts aiso were entered into with Martin

Burn. They were appointed as registrars

of Indian Iron; they were appointed to look

after the security arrangement of the com-

pany's head office at Calcutta on a remune-

ration of Rs, 7500. 1ISCO were asked to

pay a rent of Rs. 8 lakhs for the use of the

premises of Martin Burn in Calcutta itself.

Martin Burn was to provide the services of

the Cash Department for 11SCO, as though

NSCO itself was not capable of providing

such a service. 1ISCO entered into pool

service arrangements with all other partici-

pating companies which earhier on had Martin
Burn as their managing agents. Under this

arrangement, 1I1SCO was drawing on the

services of part of the departments of Martin

Burn and Company, even though it had its

own Dspartments.

That is why under this Ordinance as it
were, all contracts have been terminated
which were contracts by which managemeont
had been handed over by means of nay
other concern.

SHRT INDRAJIT GUPTA (Ahpore) :
When this Bill is passed, will those contracts
to which the Minister referred stand automa-
tically terminated, or will the Government
only have the power to terminate ?

SHRI 8. MOHAN KUMARAMAN.
GALAM : If you look at the Bill itself
you will see this, [t refers to any contract
whether express or implied or other arrange-
ment in so far as it relates to the manage-
ment of the business and affairs of the
company in relation to it its undertaking
and in force immediately before the appoin-
ted day, and it shall be deemed to have
terminated the the oppointed day. The
question of the Governmerit taking power
to terminate the contratt does not arise,

As 1 undersiand it this is the position,
Ultimately the courts will decide as to what
is the interpretation of law. As [ uader-
mand it, a8 I want it to be, and what
Goverament intends, there is actomatically
termrivation of contracts whether expressed
or implied or other arrongements, We use
a wider expressions, namely, it so for &8 it
rolates tothe masagémeut of the businesw
and affairs of the company,
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We have limited the language, because
otherwise, any contract might possibly be
inclnded and that might disrupt to ordinary
commercial transactions of the company,
which was not the aim of the introduction
of this clauss at all. What is referred to
bere is, a contract in so far 4% it relates to
the manegement of the business and affairs
of the company.

1 hope that clears to point that my hon.
friend raised.

1 was just at the stage of mentioning to
the House that the Board of Directors had
also decided that a Committee of Directors
consising of Romen Mukherjee and B. P,
Ray would manage the day to day affairs
of the company. This they did by means
of a resolution. Therefore, in effect that
mananaging agents went out of the right
door, but, as it were, they came back by the
left door by means of these various contracts
and arrangements and so on. And, one
group, namely, the Martin Burn Group
continued to keep thewr control of the
company.

I would not comment whether it was
good or bad. I am only stating the facts.
It is necessary for me when | come before
the House to justify the introduction of this
particular clause, This is, in a sense, some-
what of a special clause which you do not
find in the various different picees of legisia-
tions that have been brought before the
House when we took over any particular
organisation,

Therefore, these are the reasons which
prompted us. 1 think, hon. Members will
appreciate how important it is that we
should have brought in this particular
clause,

17.44 hrs.

ISHRI R. D. BHANDARE in the Chair)

Dr Laxmimaraio Pandeya—though bs is
not here to bear what I have got to say
about the matter; I think I had better answer
him becauss other hon. Members may be
having this point in their minds also —had
also raised the question as to why we should
is do it only for 8 limiled period of two

years, and he asked why oaly two years, .

why net twenty years or why not five years
and %0 on, and he asked what was sacred or

significent in this period of two yoears, My

+ .
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answer to hon. Members is that it is two
years in order to doecide what to do It is
not two years for any other purpose. 1
made it very clear even when I explained to
the press at the time of the take-over that
Government certainly does not envisage
handing back the management to the pre-
vious managemont......

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : A court of wards.

SHRI 8, MOHAN KUMARAMAN-
GALAM: We do not thmk that Govern~
ment or the financial institutions which own
altogether 49.35 per cent of the shares
should hand back the management to a
group which controls less than one per cent
of the shares, because according to the
present mformation that Government has
got, the Mukerjee gioup does not control
even one per cent for the shares; so, it
would not jbe proper to go on having the
tail wagging the dog for all time; sometimes,
the dog also should wag the tail, and that
is the purpose....c.

SHR! JYOTIRMOY BOSU : Before
1976, before the elections, they will make a
handsome donation, and then they will hand
1t over,

SHRI 8. MOHAN KUMARA-
MANGALAM: At least, the hon, Member
should be glad about 1t that...

SHRI JYOTIRMOY BOSU: I am
very happy . But why not notionalise it ?

SHRI 8, MOHAN RUMARAMAN-
GALAM : Let my hon. friend hold on
for a minute, Let him just applaud once
for his life, and that will do him good also.
But, let me continue.

we wanted these powers in order to be
able to decide what exactly we should do.
Hon. Members might feel that it would be
an exterasely, if you will excuse me using
that expression, revolutionary step to acquire
the whole thing lock, stock and barrel, but
then they will also appreciate that in the
Constitution, under which we operate at
present, whethier my hop. friend likes it or
not, he also operates wunder it, the position
is that compensation would have to be paid
for the shares of those which we take over
or for the concern as & whole, We fo not
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think that there s any pwrpose in our
entesng mto this countroversy at the
momeat. We think that it 1s better that we
should start operating this company under
the management of the Government itself,
and then as days pass by, we will assess
from the point of view of the country which
18 the best way by which ulumately Govern-
ment managemsnt as it were may be made
permanent But I would like to assure the
House that there 1s absolutely no question
of the management of this company going
out of the hands of the Government and
back into the hands either of the erstwhile
management or of any other future private
management that may rest its greedy eyes
on IISCO. It 1s merely a question of time
n order to be able to dec'de what would be
the most appropriate form.

Hon Members will also appreciate that
we have a certain difficulty 1n the sense that
a conmderable amount of money will have
to be mvested in HISCO 1n order to make 1t
come up to the rated capacity of a mullion
tonnes As at present estimated, for the
plant rehabilitation itself which will enable
it to come to one million tonnes, the various
repairs that will have to be undertaken, the
rebuilding of the coke ovens and so on, 1t
will cost us somewhere in the region of Rs
crores, Then, there 18 othe: pioject of
expanding 11ISCO from one to 13 mullion
tonnes, and that will, according to the
company original estimate, take us anything
from Rs. 60 crores and more When one
seos that the paid-up capstal is n the region
of Rs 24 odd crores, obviously investment
of, let us say, something between Rs 80 and
Rs. 100 crores is going to change the balance
of the position inside the company is 1it-
self, It 1s because we wanted to finally
come to a conclusion, after studying 1,
about what would be the most appropriate
form of orgamisation for the running of the
1ISCO with the least loss from the pomt of
view of the State and ths country that we
have taken these two years, and we propose
within that time to come to a fnal conclu.
son and obviously that will meas coming
back to this House,

I think hon. Members do appreciate
that by and large there has been welcome
throughgut the country about this ‘decision
of the Government, and therefore, I would
commend this Bill for the consideration of
the House.
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MR. CHAIRMAN : Motion moved $

“That the Bill to provide for the
taking over of the manegement of the
undertaking of the Indian Iron and Steel
Comany Limited for a limited period
in the public interest and in order to
secure the proper management of the
undertaking, be taken into considera-
tion”.

SHRU ROBIN SEN (Asansol) [ would
have welcomed this Bill, had there been a
provision in the Bili nationalising the
company. The hon Mimster of Steel
attributed the reason for the taking over of
this company to mismanagement and fall n
production The produciion 1n this company
started declining ever since 1964 65, and the
production declined steadily during 1970-71
and 1971-72.

The gradual deterioration of plant,
equipment and machinery due to lack of
proper mamntenance and replacement led to
a fall in production from 10 lakh tonnes in
1963-64 to 6 lakh tonnes 1n 1971-72 The
actual production came down to about 20-
25 per cent of its rated capacity, But m
this period, the profit increased from Rs.
32 crores to Rs 368 crores, that s by
about 65 lakns between 1969 and 1971. 1
will quote certain figures to show the huge
profits they have assessed from 19358 to
1971  Issued and subscribed capital 1nc-
reased from Rs 782 crores to Rs 2758
crores, of which Rs 820 crores only Is
actually paid in cash Reserves went up
from Rs 6.16 crores to Rs 42.44 crores ;
the total amount of dividend paid to share-
holders comes to over Rs, 23 71 crores,

Surely, this profit was minted by sheer
explouation of the workers, The wages of
the workers were the lowest in the steel
mndustry. About 97 per cent of the workers
used to get only Rs, 61l 1o Rs, 133 per
month as basic wage. This was priot to the
last agreement., There wére two memhers
representing Government on the board of
directors, About 30 per cent of the shares
of this company are held by the Govern-
ment-controtied public financial institutions.
I do not understand why in spite of this,
the Steol Minister allowed che condition of
the pleat to deterlorate and indulge in huge
loss of prodiuction when for want of steel,
production dn indusiciss was suffering, I
want to know from Mbito why this delay.
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The plant should have been taken over
eaclier.

Secondly, I do not understand why the
takeover is only for two years., People
must know what is the intention of the
Government. As we know éven in the
textile industry, not even a single sick mill
could be put to its full operation even after
the required renovation within two years.
Steel is a heavy industry and its spare parts
ar.d machineries are not available in the
country. So what can we expect of the
two years 7 Iz it the intention of Govern-
ment to fleece the tax payers by injecting
more public moncy into the plant just to
tide over the difficuities of the company
and then hand it over back to Sir Biren ?

SHR1 S. MOIIAN KUMARAMAN-
GALAM : May I request him to remember
what 1 said just five minutes ago and that
is not the intention of Government ?

SHR1 DINFN BATTACHARYYA :
He 1s speaking 15 an indsvidual,

SIiR1 S. MOHAN KUMARAMAN-
GALAM : No. I am speaking on behalf
of Government.,

SHRI ROBIN SFN : Sir, our
doubt on this score is strengthened
when we find that some of the top
officets of this company who are respon-
sible for mismanagement and fall in pro-~
duction have been entrusted to running of
the mill even after taking-over, One Mr,
N, R. Dutta, who was Deputy Manager
production under Sir Biren and during
whose peliod the production started dec-
lining, has been eclevated to the post of
General Manager. This N, R. Dutta is
& person in the inner coterie and in the
confidence of Sir Biren, Was this selection
made to help Sis Biren to retain his control
over the industry even after taking owver of
the company ? [ request the Steol Minister
to get rid of this gentlernan if he really
wants the workers’ co-operation and the
efficient running of the plant,

The other things which 1 want to bring
to the notice of the Stecl Minister are thess,
LISCO employed a much less complement
of workers as against the complement of
other plants of comparable rated capacity,
Some of the key obperations of this plant

were being carried out by contract labourers
which only damaged the plant. I want
that this contract labour system should be
abolishe d and they should be made perma-
nent with continuity in their service.

Sir, t know that within the capitalist
system no basic change is possible by mere
taking over or even by nationalising a few
industries., Nonetheless, we support this
step, but while supporting it, we do insist
that steps must be taken to democratise the
management. Dependence on the burcauerats
must end. The workers' genuine grievances
should be atiended to, and the workers
should be taken into confidence in running
the plants, and the workers’ elected repre-
sentatives should be taken into the manage-
ment,.

I concluding, I would like to ask the
Government, how long they will pursue the
policy of investing public money in the
losing concerns or the sick mills, the mills
which have been made sick by the private
owners after suguandering money and
reducing them to Junks. Why those mills
which are still viable should not be nationa-
lised ? Why the monopoly concerns where
huge public money is invested should also
not be nationalised without any compensa-
tion 7 In this connection, | would demnnd
not both I1ISCO and TISCO should be
nationalised so that steel which is indispens-
able for the country’s industrial growth may
not be under the control and whims of a
few monopolists.

17.29 brs.
{SHRI K. N. TWARY in the Chair].
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MR. CHAIRMAN @ Please continue
tomorrow. There is a hail-an-hour dis-
cussion to be raised by Shri Samar Guha.

——— ——

37.10 hrs.

HALF-AN-HOUR DISCUSSION
DECENTRALISATION OF GEOLOGI-
CAL SURVEY OF INDIA

SHRI SAMAR GUHA (Contal) : The
decision to dismember the Geological Sur-
vey of India will immediately affect the
future of over a thousand employees of GSI
fifty per cent of them very immediately,
although the hon. Minister had assured them
that none of them would have to repent
their being in the GSI, and that they would
bo in the other organisation. There is an
overtone of politics in it and the scrutiny
of the whole thing reveals soms things.
There is the possibility of many emplpyees
being declared  sucrplus, many beiag
demoted. There are many uscertaintiss.
1 am not arguing from that standpaint but
from a much higher level. This is on:
of the oldest central organisations, more
than a century old, built thcough many
decades and may efforts

The decision to dismember it is unscienti
fio, arbitrary, irregular, detrimental to the
interest of many other Ministries and it is
even against the convention of parliamen-
tary practice; probably it os unconsti-
tutiona!l too. 1 have volumes of material to
justify all the accusations but unfortunately
my position is likke that of a lawyer who
defends in the upper court a person awar-
ded death penalty in a lower court, who
has to justify that the death penalty is not
correct, but who has only ten minutes to
argue out his case. 1 used the word un-
scientific because of this reason.

A comruittes was set up, Committee on
Scientific Research to go into the issus GSI
god decide whether it should be retained
as it is or should be divided into two parts.

Subsequently the work of that committe¢ was
taken over by another committee, the Com-
mittee on Science and Technology, known
as cost which came to the conclusion that it
should be divided and that a major part or
at least fifty per ceat of it should go to the
Central Ground Water Board,

1 was astonished at the composition of
this committee. An engineer is a sciontist;
8 biochemist is also a scientist, But an
suginser will not be asked to preside over a
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meeting to decide whether a micro-biology
section of a bio-chemistry department should
dbe divided from that body section. Thoagh
an engineer is also a scientist, he will not be
asked to do it because he is not competent
to take discyssion in the matter,

This committee on Science and Tech-
nology was composed of two physicists and
an engineer, not 8 single reputed geelogist or
geo-hydrologist nor a representative from
the GSI was there, Experts who have no
kaowledge of geology or geo-hydrology
presided over the fate of this organsation
and they decided that this should be dis-
membered. Strangely. there was nobody
from the GSI in this committec,

GS.1 (H.AH. Disc.)

They prepared a draft and at the stage
of final consideration of that dtafy the
Chairman of that comwmittes iavited the
Director of the GSI in a letter da‘ed
January 29, 197! and said : “The commit-
tec at its last mecting held on 18 January
197} decided that a small group be set up
consisting Shri B. K. Subramaniya, Dr.
Kidwai, Dr. Sethna and yourself to go
through the final draft report of the com-
mittce on GSI and make suggestions and
amendments so that the amesnded draft
mught be placed before the committee”.

The Director of Geological Survey only
attended the first meeting. As his cpinions
were against the opimons of that committee
the Chairman of that committee did some-
thing extraordinary. I have got the pho-
tostat of letters. The Chairman took a most
unscientific, most irregular and most
fantastic decision-—~ he requested the
Director of GSI in this letter not
to attend the final mestings of the
committee when the final draft was to be
considered and decision taken whether GSI
will be dismembered or not. Here is ap
extraordinary step, The Director was a
regular member of the sub committeo and
he was invited to attend the meetings of
the sub-commitice, But after attending ope
meeting, he was requesied not to attend the
final meetings when & final decision was to
be taken. A letter was issued by the Chair-
man of the commiftee asking him not to
attend the committee meerings. I quote :

“You are member of this commitiee,
Since the commitiee is in its fioal stage
and all the faots that you wanted ®w
bring before Jt are in the process of



